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ORDER

We have heard the submission of Respondents 1 to 4 on the preliminary
objection on the maintainability of the Company Petition. We however {ind that
Iiling of reply would be necessary. Mr. Khanna, ld. Counsel for Respondent
No. 1 to 3 seeks time to Iile detailed reply. Let the reply be filed within two
weeks with a copy in advance to the counsel opposite. Rejoinder, if any, be
filed within a week thereafter with a copy in advance to the counsel opposite.

List for arguments on the preliminary objection on 18.11.2016.
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